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PRESENT

Mr.S5.K.Malik, Counsel for the Applicants.

CORAM

THE HON'BLE MR,N.K.VERMA,MEMBER (ADMINISTRATIVE) .°- -

- BY THE COURT ¢

Shri S.K, Malxk learned counsel ?oqtha applicants

has sought a dlrectlon in thess 0,As that the Respondent

“ gNo 2 may be directed to consider the applzcants casa on

th$ samg basls as has been done 1n;egard to anathar appllcant

Shll Uinodi Lal Sharma in 0.,A.No.159 of - 1995 -, in uhlch

ﬂf
: lemilar dlrectlon was passed by the Division Banch of

;;%%hls Trlbunal. he applicants case is that they ppssessss'

a quallﬁication of Madhyma (Visharad) which is the
requzslte gqualification for appointment as Dak/Sarting
Assistgnt in the Units under the Respondent Nn.z.Uhxls
others.‘including Shri Vinodi Lal Sharma héve bééﬁ:
considered for appointment with this qualificatiép;;>
applicants of these 0As hzve not been giva% the géme

benefit,

2. -After hearing Shri S,K.Malik the following directions

are given :-

i) The Respondent No.2 shall examlne the reprégtn-

tation wadc by - the applicants at annexures s

ii) Pass an eppropriate order therescn after ‘giving

5 their mstter further , and
? {

due opportunities to the applicents to represent
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iii) This consideration and follow-up action

thereon shall be complested uithin one

month,

The Applications are disposed of accordingly
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